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'-i) l'he a ~)pl icant shall ffi-:il;:e ct re presenl:.Jtion rega-

rding his grievance to the concerned J. 1thority 

'I.•Jithin 10 days from the rece i9t of a. copy of this 

order and the respondents are directed to dispose 

, _ _,,.....l. d 
U,f of the representation v;ith ue sympdthy in accor-

ii) 

dance 'I.•Jith rules, guidelines and instr:.1ctions on 

the subje,ct within a period of 15 days from the 

date of the receipt of the representation. 

l'he a:)plicant shall be at liberty to file a 

fresh O.A. if he so chooses after a decision 

bds been taken on the representation. 

(Gooal Kr'ishna) 
~1ember{.J) 




